DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-VI SECTION)

RATIFIED MINUTES OF THE NORMS COMMITTEE-VI MEETING NO. 08/85

(1)

(ii)

(111)

(1v)

(v)

DATED 03.12.2020 HELD ON 10.12.2020
Please Note

For information of exporters, Norms Committce-V1 handles all cases pertaiming to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 1 to 26
& 94-98. Communications in respect of cases pertaining to NC-VI may be sent to email
address: p.sahuf@gov.n

In certain cases the decision of the Norms Committee refers to the recommendations/
observations/ deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm/company may go through the same and
respond accordingly.

Sinularly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to
by the concerned firm/company and may be responded accordingly.

For mformation of the exporters, it is informed that wherever DL 1s issued, the case
would be rejected in case the reply of the firm is not received within 90 days from the
date of 1ssue of DL

The Norms Committee has taken decision only with respect to technical aspect/wastage
norms. While redeeming the applications, RAs should check that the applicant has
fulfilled all requirements as preseribed in policy/procedure including those in Policy
Circulars issued from time to time or any other provisions under FTP/HBP for issuance
of AA and regulanzation of the case.

The Meeting No.08/83 dated 03.12.2020 of Norms Committee-V1 for the year 2020-21

was held on 10.12.2020 under the Chairmanship of Shnt Amil Aggarwal, Addl. Director General
of Foreign Trade to consider the following applications for ratification of norms in respect of
advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy
2015-2020. The following members were present in the meeting:-

‘SI. No. Name & Designation ] Department
1 Shri Shaish Kumar, Technical _-ﬁxpzﬂm_ﬁ{:ﬂ?"l"_____ .
{Consultant)/Techl
b8 |Shn D.N.  Mathur,  Technical  Expert | DGFT
(Consultant)/Tech2
3 Shri Krishna Murari, Senior Inspecting Officer MoFPI
4 Shri § Kipgen, DDG | DGFT
5 Shri Pradyumna Sehu, FTIDO | DGFT
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Case No.:21/5/85-A1L.C3/2017 Party Name:LEELA Meet No/Date:B/BS- (Status: Deferred
DISTILLERIES PRIVATE ALC3 2020

LIMITED 03.12:2020
HO File ~ IRLA File Lic.No/Date:25 10004874 Defer
-D1/85/050/00075/AM 18! :25."24-"04{}!{"]{![)!_]4." AM LB/ [7.08.2007 Date:21.01.2021

Decision : NC considered the case as per agenda and decided to seek following information
from the firm on the basis of the comments of Technical Authorty, 1.e., MoFPI vide OM
‘No.E-14011/38/2017-ED dated 27.1 1.2020 to access the actual requircment of the inputs in
the export product;

i) Recipes of all three export items including imported and indigenous 1tems,
1) Revised Appendix AE

The case stands deferred to 21.01.2021,

Case No.:116/21/85- Party Name:PARADIGM Meet No/Date:B/B5- Status:Deferred
ALAC2018 STONE INIILA PRIVATE ALC3/2020

LIMITED 03.12.2020
HO File RLA File Lic No/Date:07101 13092 Defir
O1/85/050/00310/AM 19/ 7740400036 AMLE] 1042018 Date;21.01.2021

Decision : NC considered the casc as per agenda and noted that the firm has not furnished
proper reply as asked in the DL issued by DIPP and therefore, decided to request the firm to
furnish specific reply on the following issues

1) Manufacturing process indicating stage wise wastage of each raw material (both
imported and indigenous) giving weight or export product in Metric ton.
ii) Net import content in the export product indicating generic/common name of

imported items with their function and specifying 1ts nature i.e., whether item 13
used as raw material or consumable etc.

i) Past production of export item vis-a-vis consumption of inputs for the last three
years duly certified by Chartered Accountant.

The case stands deferred to 21.01.2021.

Case No.:1/2/85-ALC3/2020 Party Name:NUFLOWLER Meet! No/Date:8/85- Hejected
FOODS AND NUTRITION ALC32020
PRIVATE LIMITED 03.12:2620
HL File RLA File Lic. No/Date:05104 14221
0 1/85/050/00212/AM21/ (15/24/040/00036/ AM21/ 21.05.2020

Decision : NC considered the case as per agenda and noted that the firm was issued DL on
20.08.2020 followed by reminders on 92 92020 and 24.11.2020 in which the reply is still
awaited. The Committee decided to reject the case with direction to firm to pay Customs duty
and applicable mterest for regularization of the case. J
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RA may take suitable consequential action accordingly.

Case No.:2/2/85-ALC3/2020

HOQ File
H01/85/050/00213/AM2 1/

following mputs:

Party Name:DP COCOA

PRODUCTS LLP

RLA File

3024/040/0001 T/AM21/
Decision : NC considered the case as per agenda and decided to
the basis of the comments of Technical Authority, i.e., MoFPI vi
ED dated 29.09.2020 after adjusting the sale value of Cocoa cake/powder,

Meet No/Date:R/BS-
ALC32020
03.12.2020

Lic,No/Date:3010105193
22.05.2020

i i o e R T
Liyhong BFiasen

Approved

fix the norms of the AA on
de OM No.E-14011/1/2017-
allowing the

SRy o Lol EL e e L BT
 Pure Prime Pressed Cocoa Butter | 18600.000 Kg__ e
Importltem e . e Ll
| Ghana Cocoa Liquor Natural | 26981 e
RA may take suitable consequential action accordingly.
Case No.:3/2/85-ALC3/2020  Party Name:DP COCOA Meet No/Date:8/85- Approved
PRODUCTS LLP ALCY2020
03.12.2020
HOQ File RLA File _ Lic.No/Date:3010105199
01/85/050/00214/AM21/ 130°24/040/0001 6/AM2 1/ 22.05.2020
Decision : NC considered the case as per agenda and decided to fix the norms of the AA on
the basis of the comments of Technical Authority, 1.e., MoFP] vide OM No.E-14011/1/2017-
ED dated 29.09.2020 after adjusting the sale value of Cocoa shell, allowing the following
inputs;
Export Item Lo i S ot
[CocoeMays —— —  — Tosimigg e flnliots st
Import Item e
| Cocon Beans (Dried & Fermented) | 9868.000Kg — ]
RA may take suitable consequential action accordingly.
Case No.:6/2/85-A1.C3/2020 Péﬂy MName:DRYTECH ‘Meet No/Date:8/85- Rejected
PROCESSES ('PVT.LTD: ALC32020
03.12.2020
HQ File LA File Lic. No/Date:03 10836393
(01/BS/0S0/0021 TIAMZ 0394040/ 66/ AM R0/ 27.05:2020
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Pecision : NC considered {he case as per agenda and noted the technical inputs provided by
the Technical Authority, 1.6, MoFPI present in the meeting followed by information furnished
vide OM Nu.l£-4{18}:’2614&)0‘51’4‘311—1 dated 14.12.2020, on the proposed modification of
the norms of the AA. Based on the above information the Committec decided to maintain
“Gratus Quo™ of the decision taken in this case in MUNo. 14/85 dated 26.03.2020.

RA may take suitable consequential action accordingly.

Case No.:T/2/85-A1.C3/2020 Party Name;DRYTECH Meet No/Date:8/85- Hejected

PROCESSES (HPVT.LTIY ALC32020

03.12.2020

H( File RLA File Lic. No/Date!03 10836394
O1/85050/0021 B/AME i/ 03/94/040/007 1GiAM2NY 27.05.2020
Decision : NC considered the case as per agenda and noted the technical inputs provided by
the Technical Authority, 1.€., MoFPI present in the meeting followed by information furnished
vide OM HD.H~4{18]f2ﬂ14—DGI:'i'—Part-i dated 14.12.2020, on the proposed modi fication of
the norms of the AA. Based on the above information the Commuttee decided to maintain

“Gratus Quo” of the decision taken in this case in M. No. 24/85 dated 26.03.2020,

RA may take suitable consequential action accordingly.

Case No.:8/2/83-ALC3/2020 Party Name:DRY TECH Meet No/[ate:B/85- Rejected
PROCESSES (IPVT.LTD, ALC32020
(13.12.2020
HQ File RLA File Lic.No/Date:03 10836397
D1/85/050/00219/AM21/ -03/94/040/0071 TFAM20/ 27.05.2020

Decision : NC considered the case as per agenda and noted the technical inputs provided by
the Technical Authority, 1.€., MoFPI present in the meeting followed by information furmished
vide OM No.L-4(18)/2014-DGFT-Part-1 dated 14.12.2020, on the proposed modification of
the norms of the AA. Based on the above information the Committee decided to maintain

“Gtatus Quo” of the decision raken in this case in M.No. 24/85 dated 26.03.2020.

RA may take suitable consequential action accordingly.

Case No.:9/2/85-A1.C3/2020  Party Name:DRY TECH Mect No/Date:B/&S- Rejected
PROCESSES (I)PVT.LTD; ALC3/2020
03.12.2020
HQ File RLA File Lic No/Date:03 10836395
01/R5/050/00220/AM21/ 03/94/040/007 LBIAM20/ 27.05.2020

Decision : NC considercd the case as per agenda and noted the technical inputs provided by
the Technical Authority, 1.€., MoFPI present in the meeting followed by information furnished
vide OM No.E-4(18)/2014-DGFT-Part-1 dated 14,12.2020, on the proposed modification of
the norms of the AA. Based on the above information the Committee decided to maintam
“Status Quo™ of the decision taken in this case in M.No. 24/85 dated 26.03.2020. @‘
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RA may take suitable consequential action accordingly.

Case No.:12/2/85-ALC372020 Party Name:A L PAPER HOUSE Meot No/Date:8/85- Rejected
LLP ALC3/2020
03.12.2020
HQ) File RLA File Lie.No/Date: 1310049579
O1/B5/050/00223/AM2 1/ 1 13/24/040/00007/AM2 1/ 2R 05.2020

Decision : NC considered the case as per agenda and noted that the firm was 1ssued DL on
13.07.2020 followed by reminders on 07.9.2020 and 23.11.2020 in which the reply s still
awaited. The Committee decided to reject the case with direction to firm to pay Customs duty
and applicable interest for regularization of the case.

RA may take suitable consequential action accordingly.

Case No.:16/2/85-A1L.C3/2020 Party Name: HEALTHCAPS Meet No/Date:8/85- Status: Deferred
INDIA LIMITED ALC3/2020
03.12.2020
HQ File RLA File Lie.No/Date:3010105225 | Defer
01/85/050/00227/AM21/ :30/24/040/00024/AM21/ 05.06.2020 Date: 21,01 2021

Decision : NC considered the case as per agenda and noted that the firm was issued DL on
23.11.2020 in which their reply is awaited. The Committee decided to request the firm to
furnish their reply immediately.

The case stands deferred to 21.01 2021,

Case No.:1 5!2!&'5~dLE‘312|!21i Party Name:| TERMAN Meet NofDate:-Rig5- Etntus:'l}ct‘crrnd
MILLER FURNITURE ALC32020
(INBIA) PVT LTD, 03.12.2020
HQ File RLA File Lic.No/Date:07101 16554 Defer
AOB5/050/002264AMD 1/ 0724040000057/ AM2 1) 05.06.2020 Date: 21.01.202)

Decision : NC considered the case as per agenda and noted that the application of the firm has
been forwarded to Technical Authority, L.e., DPUT in which their comments is awaited, The
Commiittee decided to request DPIIT 1o expedite their reply.

The case stands deferred to 21.01.2021.

Case No.:18/2/85-AL.C3/2020 Party Name:GRIFFITH FOODS Meet No/Date:8/85- Status:Deferred
(PRIVATE LIMITED ALC 2020
03, 12,2020
HQ File RLA File Lie.No/Date:07101 16598 Defer
(01/B5050/00229/AM21/ (2 4![}4(_}.*'{']{}[368.-‘:1!\-12 I/ 12.06.2020 Date: 21012021

Decision : NC considered the case as per agenda and noted that the application of the firm has
been forwarded to Technical Authority; i.e., MaFPI for examination and comments. The
Committee decided to request Mol'PI to expedite their comments.
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The case stands deferred to 21.01.2021.

Case Nu.:il!!.fﬁﬁ—.-u,(:ﬂ:_ﬂm Party Name:SENSO EQOBS Moet Mo/Date 883 Status:Deferred
PRIVATE LIMITED ALCE32020
13.12:2020
HO) File RLA File Lic No/Date:2410043130  Defer
O1/R5/050/00234/AMI T/ -24/24/040/0001 T/ AM21/ 15.06.2020 Drate-21.01.2021

Decision : NC considercd the case as per agenda and decided to seck following information
from the firm on the basis of comments of Technical Authority, i.c., MoF P1 vide OM No. E-
14/15/2020-ED dated 07.12.2020;

1) Recipes and Mass Balance of all 12 exported items with imported & indigeous
ingredients.
1) Process flowchart of all 12 items with justification of the claim of wastage.

1) Details of Value Addition under the application.

The case stands deferred to 21.01.2021.

Case No.:19/2/85-ALC32020  Party Name:SWISS Meet No/Date:R/R3- Approved
SINGAPORE INDIA PRIVATE  ALC3/2020
LIMITED 03.12.2020
HQ File RLA File Lic No/Date:0210209918
01/R5/050/00230/AM21/ 102/24/040/00022/ AM21/ 15.06.2020

Decision : NC considered the case as per apenda and decided 10 ratify the norms of the AA

15 on “Net to Net basis™,

The grade, quality& origin of imported tea should match with the tea exported. Other
regulations of FTP / HBP 9015-20 like Value Addition, Pre-import condition & Appendix 41

conditions should also be complied with.

RA may take suitable consequential action accordingly.

Caw-Nu.:1.1.’1!55-41_].[:3;"2{!21] Party Name:'}‘“hSTEL FINE Meet No/Date:B/85- Siatus:Deferred
FOOD PRIVATE LIMITED ALC3/2020
03.12.2020

HQ File RLA File Lic.No/Date:0310836691  Defer
O1/R5/050/00233/AM21/ 03/95/040/00142/AM21/ 16.06.2020 Dite: 21,01.2021

16 hecision : NC considered the casc as per agenda and noted that the application of the firm has

17 Case No.:2/5/85-ALC3/2020  Party Name:EICL LIMITED Meet No/Date:8/85-

been forwarded to Technical Authority, 1.¢., MoFPI for examination and comments. The
Committee decided to request MoFPI to expedite their comments.

The case stands deferred to 21.01.2021.

¢ Status:Deferred
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ALC32020

03.12.2020
HO) File RLA File Lic No/Date: 1010060637 Defer
D1/85/050/0028 7/ AM21/ CHE 2404000004 L/AMZ LY (18082020 {Date: 21.01,2021

Decision : NC considered the casc as per agenda and decided to seck following information
from the firm on the basis of the comments of Téchnical Authority, 1.e., Tech.1:

1) Detailed manufacturing process stage wise, indicating wastage at each stage of
manufacture,
i) CoA of import and export indicating % moisture content,

1) Justification of 16% wastage.

The case stands deferred to 21.01.2021.

Case No.:5/S/85-ALC32020  Party Name:BAGHMARI TEA Meet No/Drate; 8/85- Status: Deferred
COMPANY LTD. ALC32020
03.12,2020
HQ File RLA File Lic.No/Date:0210210097 | Defer
:01/B5/050/00290/AM21/ LO2724:040/0007 1/AM2 1/ 114092020 Date: 21.01.2021

Decision : NC considered the case as per agenda and noted that the firm was requested vide
letter dated 22.09.2020 followed by reminder on 24.11.2020 to furnish hard copy of the
application which is still awaited. The Committee decided to send a reminder to the firm to
furnish hard copy of the application immediately.

The case stands deferred to 21.01.2021.

Case No.:6/5/85-ALC3/2020  Party Name-SWISS Meet No/Date:#/85- Approved
SINGAPORE INDIA PRIVATE  ALC3/2020
LIMITED 03.12.2020
HQ File RLA File Li¢.No/Date:0210210100
01/85/050/00291/AM2 1/ H02/24/040/0006 T/AM2 1/ 14.09.2020

Decision : NC considered the case as per agenda and decided to ratify the norms of the AA
on “Net to Net basis™,

The grade, quality& origin of imported tea should match with the tea exported . Other
regulations of FTP / HBP 2015-20 like Value Addition, Pre-import condition & Appendix 4]
conditions should also be complied with,

RA may take suitable consequential action accordingly,

Case No.: /B/85-ALC3/2020 Party Name:SHREE MALANI  Meet No/Date:8/85- Approved
FOAMS PRIVATE LIMITED ALC3/2020
03.12,2020
HQ File RLA File Lic. No/Date:0910069289
DIBSO50:/00307T/AMEZ LY 09/24/040/00336/AM21/ 30.05.2020
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Decision : NC considered the case as per agenda and decided 10 ratify the norms of the AA
on the basis of comments of Technical Authority, 1.6, Tech.1 allowing following mnputs;

Egontlems e
[ 90/0- SPRING MATTERESS HOVAG 90X200 F | 2500.000 [ TJ

|§nﬁ- SPRING MATTERESS HOVAG 140X200 F 300,000  Number |
| 90/0- SPRING VIATTERESS IOVAG 160X200F | e [ |
[90/0- SPRING MATTERESS HOVAG 1R0X200F |T24{;1.{£ﬂ |'§m1;ﬂ_\

' 90/0- SPRING MATTERESS HOVAG 90X200 EF 10.000 | Number |

| 90/0- SPRING | MATTERESS HOV AG 140X200 EF 10,000 gt
‘ |

et L

| 90/0- SPRING MATTERESS | IOVAG 160X200 EF

10,000 Number |

| 10.000 Number

Fﬁﬂ-_ SPRING MATTERESS H AMARVIK 90X200 F

4300.000 |Number |

90/0- SPRING MATTERESS HAMARVIK 140X200 F

L

2800.000 ]—Numbcr |
-| 90/0- SPRING MATTERESS HAMARVIK 160X200 F N

100.000 Jrl'{umh-:r _|{

Qﬂfﬂﬁﬁlm_ﬁﬁ_ﬁﬂﬁgéTiMPTR‘f_IKTBUfihﬁ F

Qﬂam? Number
l|_9m_u-?PRTNEME‘HEEESSTIHmﬁxﬁﬁ(sﬁdﬁénﬁ EF :ﬂ{;}ﬂ{}_ N:mb_ﬂ =
90/0- SPRING MATTERESS HAMARVIK 140X200 EF 36(}.[}&1_ N_u;bm__J
|@mﬁﬁiﬂﬁ"ﬁﬁfrnﬁﬁéﬁ HAMARVIK 160X200 EF Tﬂn;nn B Nu_mbcr |

| 90/0- SPRING MATTERESS HAMARVIK 180X200 EF 200.000 Nummber |

7200.000 _LN;nb; ||

90/0- SPRING MATTERESS HAFSLO 140X200F | 3500.000 | Numbcr_l
“90/0- SPRING MATTERESS HAFSLO 160X200F | 2100 am‘\ Nsmbier 5
900~ SPRING MATTERESS HAFSLO 180X200 F | 1200.000 ﬁm;m

0. SPRING MATTERESS ATSLO9OKI00EF | 2300000 | Number g

l_mﬂii;' SPRING MATTERESS HAFSLO 140X200 EF -

_ |1000000° | Number |
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' 90/0- SPRING MATTERESS HAFSLO 160X200 EF

‘ﬁm-_spﬂ_mﬁm?fﬁi RESS HAFSLO 180X200 FF

Import Items

S:No. |lmport Deseription
1| Stecl Wire of Rel. Grade and Rel. Dia
2 Felt (Rel.GSM) 3 to 6 M Thickness
- [ SuffilSoft o

3 STD. Polyol 3000 MW
4 Toluene DI Isocyanate e
e

RA may take suitable consequential

Case N 0. MBBS-ALC3/ 2020

HQ File
01/85/050/00309/AM21/

Decision : NC considered the case
textile items. The Committee noted
F:No. 01/85/171/53/AM]1 Q/DES.VI
primarily a Norms Committec for

Case No.:2/8/85-ALC3/2020

HQ File
D1ES/0S0/00308/AM21/

Decision : NC considered the Casc as per agenda and noted that the firm was.
letter dated 27.11.2020 to furnish hard

Committee decided to
immediately.

Party Name: AAN CLOTHINGS Meet No/Date:8/85-

LLP

RLA File
05/23/040/00200/AN21/

Party Name: TASTY BITE
EATABLES LIMITED

RLA File
S UEI0A0/00077/AM21/

The case stands deferred to 21.01.2021.

Case No.:4/8/85-A1L.C3/2020

-HQ-PEIE
DLESOS0/003 1 00AN2 )

Party Name:SSK EXPORT 5
LIMITED

RLA File
0224/040/00085/ AM21/

as per agenda and noted that
that, it has been decided with the approval of DG in the
to transfer the cases relating
Textile and Leather.,

copy of the application which
send a reminder to the firm to

| Quantity Allowed

| 200.000 | Number |

Eﬂ.ﬂﬂf} | MNumber

B e |
1.01 Kg/Kg content in export
1.O15S  Kg/Kg content in
lexport ~
1.05 Kg/Kg of PU Foam
jetrenturagpey: Y
1.05 Kg/Kg of PU Foam
| content in export

dction accordingly.

Transferred
ALC32020
03.12.2020

Lic.No/Date:051 0415399
01.10.2020

the export/import items are

to Textile to NC-5 which 15

Meet No/Date:8/85. Status:Deferred

ALC3/2020
03.12.2020

Lic.No/Date:3110067873  Defor
01.10,2020 Date:21.01 2021

requested vide
15 still awaited. The
furnish hard copy of the application

Meet No/Date:Ri85- Status: Deferred

ALC3/2020
03.12.2020
Lic.No/Date:0210210138  Defer
06.10.2020 Date:21.01,202|
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Decision : NC considered
letter dated 27.11.2020 to
Committee decided to send a
immediately.

reminder to the firm 1o

The case stands deferred to 21.01.2021.

Case No.:S/8/85-A1C3/2020  Party Name:JANATHA FISIH

MEAL AND OIL PRODUCTS

RLA File
07/24/040/0015 5/ AM21/

HQ File

01/85/0504003 1 1/AM2 Y/
Decision : NC considered the casc as per agenda
with above file No. of the RA has
under Para 4.06 of HBP, 2015-20
decided to withdraw the case.

24

Case No.:6/8/85-ALCI/2020 Party Name:R.B.AGRO

MILLING PRIVATE LIMITED

RLA File
-05/24/040/005 14/ AM20/

HE) File

35 -01/85/050/00312/AM2 L/

the case as per agenda and noted that the firm was requested vide
furnish hard copy of the application which is still awaited. The

furnish hard copy of the application

Miect Mo Date: BI85-
ALC32020
03.12.2020

Lic.No/Date:0710117105
07102020

Withdrawn

and nioted that the application of the firm
already been considered by the Committee and norms fixed
in M.No.04/85 dated 17.09.2020. The Committee therefore,

wieoet NioDate: B/85-
ALC32020

03.12.2020
Lic.No/Date:0510415429
07.10.2020

Withdrawn

Decision : NC considered the casc as per agenda and noted that the application of the firm

with above file No. of the RA

thas already been considered by

the Committee and norms Axed

under Para 4,06 of HBP, 2015-20 in M.No.03/85 dated 06.08.2020. The C ommittee therefore,

decided to withdraw the case.

Case No..T/8/85-ALCY2020  Party Name: SWANT SPICE

IMILLS PVT, LTD.

HO File
01/85/050/003 1 3/AM2T

RIA File

{13/95/040/004 1 0/AM2 T/

p F 3

*8 pecision : NC considered the casc a5
been forwarded to Technical Authorty, 1.€.,

Meet MalDate:B/85- Status: Deferred
ALC32020

03.12.2020

Lic.Np/Date:03 10838788  De for
08102020 Date:21.01.2021

per agenda and noted that the application of the firm has
MoFP1 for examination

and comments, The

Committee decided to request MoFPI to expedite their comments.

The case stands deferred to 21.01.2021.

Case No.o9/8/85-ALC32020 Party Name:ADANI FOOD

PRODUCTS PVT LTD

RLA File
A/24/040/00054/ AM2 1/

77 HQ File
1/85/050/0031 5/AM2L

Decision
letter dated 26.11.2020 to

10

. NC considered the casc as per agenda and noted that the firm was reques
furnish hard copy of the application which is still awaité

Meet Mo/Date: 8/85- '‘Status:Deferred

ALC3/2020

03.12.2020

Lic:Mo/Daie 2410043277 De fer

09 10,2020 Date:21.01,.2021
vide
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Committee decided to send a reminder to the firm to furnish hard copy of the application
immediately.

The case stands deferred to 21.01.2021.

Case No.:8/8/85-A1.C3/2020 Party Name:V § Meet No/Tate:8/85- Status: Deferred
INTERNATIONAL ALC3/2020
03.12:2020
HO File RLA File Lic.No/Date:2410043276  Defer
01/85/050/003 14/AM2 |/ :24124/040/00053/AM2 1/ 09.10.2020 Date:21.01,202)

Decision : NC considered the €asc as per agenda and noted that the firm was requested vide
letter dated 27.11.2020 to furnish hard copy of the application which is still awaited. The
Committee decided to send a reminder 1o the firm to furnish hard copy of the application

immediately.

The case stands deferred to 21.01.2021.

Case No.:1 ﬁ#&-‘&ﬁ—n LC3/2020 Party Name:BETTERSLEEP Meet No/Date:8/85- Transferred
SOLUTIONS LLP ALC32020
03.12:2020
HQ File RLA File Lic.No/Date:05 10415482
DLES050/003 L6/ AM2L) 03/23/040/001 98/ AM21/ 13.10.2020

Decision : NC considered the case as per agenda and noted that the Export/import items are
textile items. The Committee noted that. it has been decided with the approval of DG in the
F.No. 01785/171/53/AM19/DES. VI to transfer the cases relating to Textile to NC-5 which 15
primarily a Norms Committee for Textile and Leather,

Case No.:11/8/85-ALC3/2020 Party Name:AAN CLOTHINGS Meet No/Daee:8/85- Transferred
ELP ALC32020
03.42.2020
HE File RLA File Lic No/Date:05 10415526
D/ESDS0M003 1T/ AMTL s05/23/040/00215/80M7 1/ 16.10.2020

Decision : NC considered the case as per agenda and noted that the export/import items are
textile items. The Committee noted that, it has been decided with the approval of DG in the
F.No. 01/85/171/53/ AM19/DES V] to transfer the cases relating to Textile to NC-5 which 15
primarily a Norms Committee for Textile and Leather.

Case .Nn.:JZIEIES-ﬁLQJ.I’IUZ[I Party Name: ACCORD INDIA Meet No/Date:8/85- Status:Deferred
INTERNATIONAL FRIVATE ALC3I2020 '
LIMITED 03.12.2020
HQ File RLA File Lic No/Date:0210210162  Defer
O1/BS0SOM003 1 8iAM2 1/ 102/24/040/00095/AM2 1/ 19.10,2020 Date:21.01.2021

Decision : NC considered the case as per agenda and noted that the firm was requested vide
letter dated 27.11.2020 to furnish hard copy of the application which is still awaited. The
Committee decided to send a reminder to the firm to furnish hard copy of the application
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immediately.

The case stands deferred to 21.01.2021.

Case No.:13/8/85-ALC3/2020  Party Name:BLUEBERRY Meet No/Date:8/85- Status:Deferred
AGRO PRODUCTS PRIVATE ALC3/2020
LIMITED 03.12.2020

HE) File RIA File Lic. No/Datc:03 10835003 Defér

4} /RS/050/00319/AM2 1/ 03/94/040/00544/AM21/ 20.10.2020 Date:21.01.2021

32 pecision : NC considered the case as per agenda and decided to forward the application to

Tea Board and seek their comments on whether for promotion of Tea export. import of Tea
dust is permissible or not?.

The case stands deferred to 21 01.2021.

Case No.:14/8/85-ALC3/2020 Party Name:LUBFGEL LLP Meet No/Dater8/85- Status:Deferred
ALC3/2020
03,12.2020
HO File RLA File Lic.No/MDate: 1310049709 Defer
L/RS050/00320/AM2LS -1 3/24/040/00048/ AM21/ 21.10.2020 Dare:21.01.2021

13 Decision : NC considered the case as per agenda and noted that the firm was requested vide
letter dated 27.11.2020 to furnish hard copy of the application which 1s still awaited. The
Committee decided to send a reminder 1o the firm to furnish hard copy of the application
immediately.

The case stands deferred to 21 01.2021,

Caise No.:17/8/85-ALC3/2020  Party Name/GADRE MARINE Meet No/Date:8/85- Status:Deferred
EXPORT PVT LTD ALC3/2020 '
03.12.2020
HQ File RLA File Lic.No/Date:0310839093  Defer
A LES050/00323/ AM2 L/ 03/94/040/00545/ AM2LS 23.10.2020 Date:21.01.2021
3 pecision : NC considered the case as per agenda and noted that the application of the firm has
been forwarded to Technical Authority, i.e., CIFT for examination and comments. The
Committee decided to request CIFT to expedite their comments.
The case stands deferred to 21.01.2021.
Case No.:15/8/85-ALC3/2020  Party Name:GELTEC Meet NovDate:§/85- Status:Deferred
PRIVATE LEMITED ALC3/2020
03.12:2020
35 HOQ File RLA File Lic.No/Date:03 10839088  Defer
01/R5/050/0032 1/ AM2L/ O304 040/003 21 AMZLY 23102020 Date:21.01.2021

Decision : NC considered the case as per agenda and noted that the firm was request d vide
lotter dated 27.11.2020 to furnish hard copy of the application which 1s still awai;*zr' The _»
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Committee decided to send a reminder to the firm to furnish hard copy of the application
immediately.

The case stands deferred to 21.01.2071.

Case No.:16/8/85-ALC3/2020 Party Name:ITC LIMITED Meet No/Date:R/R5- Status:Deferred
ALC3 2020
03.12.2020
HQ File RLA File Lie No/Date: 2610012922 Defer
B5/050/00322/AM2 1/ 26/24/040/000 1 5/ AM2 23.10.2020 Dare:21.01.2021

36 Decision : NC considered the case as per agenda and noted that the firm was requested vide
letter dated 27.11.2020 to furnish hard copy of the application which is still awaited. The
Committee decided to send a reminder to the firm to furnish hard copy of the application
immediately.

The case stands deferred o 21.01.2021.

Case No.: 18/8/85-AL.C3/2020 Party Name: VENKATESH Meet No/Date:8/85- Status: Deferred
FOOD INDUSTRIES ALC3/2020
03.12.2020
HQ File RLA File Lic.No/Date:0510415712 | Defer
01/85/050/00324/AM21/ 05/24/040/00389/AM2 1/ 02.11.2020 Date:21.01.2021

37 Decision : NC considered the case as per agenda and noted that the firm was requested vide
letter dated 27.11.2020 to furnish hard copy of the application which is still awaited. The
Committee decided to send a reminder to the firm to furnish hard copy of the application
immediately.

‘The case stands deferred to 21.01.2021

Case No.: 19/8/85-A1.C3/2020 Party Name:AAN CLOTHINGS Mect No/Date-R/85- Transferred
LLP ALC32020
03.12.2020
HQ) File RLA File _ _ Lic.No/Date:0510415803
35 [D1/B5/050/00325/AM21/ A5/23/040/00272/AM21/ 09:11.2020

Decision : NC considered the case as per agenda and noted that the export/import items are
textile items. The Committee noted that, it has been decided with the approval of DG in the
F-No. 01/85/171/53/AM19/DES.VI 1o transfer the cases relating to Textile to NC-S which is
primarily a Norms Committee for Textile and Leather.

Case No.:21/B/BS-ALC3/2020  Party Name:ARIBA FOODS  Meet No/Date-8/85- Status:Deferred
PRIVATE LIMITEDR ALC3/2020
03.12.2020
3% 11 File RLA Fil Lic.No/Date:5610005982  Defer
:01/85/050/00327/AM21/ 156/24/040/00027/AM21/ 09.11.2020 Date:21.01,202]
Decision : NC considered the case as per agenda and noted that the firm was requested vide
13 w
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letter dated 27.11.2020 to furnish hard copy of the application which is still awaited. The
Committee decided to send a reminder (o the firm to furnish hard copy of the application
immediately.

The case stands deferred to 21.01 2021.

Case No.:20/8/85-A1L.C3/2020  Party MName: GOODRICH Meet No/Dawe:8/85- _Etalus:ﬂeferﬁ:ﬂ
'CERBEALS ALCIZ020
03.12.2020
HQ File RLA File Lic.No/Date: 3310030768 Defer
01/85/050/00326/AM21/ 33/24/040/00020/AM2 1/ 10.11.2020 Date:21.01.2021

40 Deceision : NC considered the case as per agenda and noted {hat the firm was requested vide

letter dated 27.11.2020 to furnish hard copy of the application which is still awaited. The
Committee decided to send a reminder to the firm to furnish hard copy of the appheation
immediately.

The case stands deferred to 21.01.2021.

‘Case No.:22/8/85-ALC3/2020  Party Name:SUMBAN AGRO  Meet No/Daie BI85- Status: Deferred
PRIVATE LIMITED ALC3/2020
(13.12.2020
HOQ File RLA File Lic No/Dete:0210210214 Defer
(1/85/050/00328/AM2 02/24/040/00100/AM2 1/ 11.11.2020 Date:21.012031

41 Decision : NC considered the case as per agenda and noted that the firm was requested vide
letter dated 27.11.2020 to furnish hard copy of the application which is still awaited. The
Committee decided to send a reminder 1o the firm to furnish hard copy of the application
immediately.

The case stands deferred to 21,01 2021.

MANUAL AGENDA

Case No. M-123 Party Name: M/s. Meet No/Date: 08/85- Rejected
Godawari Udyog ALC3/2019
03.12.2020
HQ File : RA F.No. Ecom/AA No. & Date
M-123 01/85/171/00069/ AM20 31/83/040/ 00090/ 31/08/ 003 /47000/0635/9
JDES.VI AM20 134 dated 23.09.2019

Subject: Application of M /s Godawari Udyog, for fixation of normgs under Para
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M-124

4.06 of HBP, 2015-20 for export of Maize Grits/Corns Grits against import of
Maize.
Decision : NC considered the case as per agenda and noted that the firm was issued DL

on 28.08.2020 followed by reminders on 28.9.2020 and 24.11.2020 in which the reply is
still awanted. The Committee decided to reject the case

RA may take suitable consequential action accordingly.

Case No. M-124 Party Name: M/s. Meet No/Date: 08/85-  Status:Deferred
KIOCL Limited ALC3/2019
03.12 2020
HQ File : RA F.No. Ecom/AA No. & Date  Defer
01/85/171/00015/AM20/ Date: 21.01.2021
DES. VI

‘Subject: Application of the firm for modification of SION C-498 for export of Iron Ore
Pellets.

Decision : NC considered the case as per-agenda and noted that the application of the
firm 1s under consideration of the Ministry of Steel and their comments is awaited. The
Committee also noted that a D.O. Letter from AddLDGFT has been sent to Addl,
Industrial Adviser in Ministry of Steel to expedite their comments.

The case stands deferred to 21.01.2021.

Case No. M-125 Party Name: M/s  Meet No/Date: 08/85- Approved
Drytech Processes ALC3/2019
(1) Pvt, Ltd. 03.12.2020
HQ File : RLA File : Lic.No/Ecom No,
01/85/171/00138/AM21/ 03/94/040/00273/A 03/92/005/91300/068
DES.VI M21 9/8017 dated
02.07.2020

M-
125

Subject Application of M/s Drytech Processes (I) Pvt. Ltd. for fixation of norms
under Para 4.06 of HBP, 201520, for export of Vegetable Fatbase Powder (Containing
23% to 25% Palm Fat), Vegetable Fatbase Powder (Containing 27% to 29% Palm Fat),
Vegetable Fatbase Powder (Containing 34% to 36% Palm Fat) and Vegetable Fatbase
Powder (Containing 19% to 21% Palm Fal) against import of Refined Bleached and
Deodorrized Palmolein (RBD Pa Imolein), Acid Casein, elc.

Decision : NC considered the case as per agenda and decided to fix the adhoc norms
under Para 4.06 of HBP, 2015-20 on the basis of the comments furnished by the Technical

Authority, i.e.. MoFPI vide their OM No. A(18)2014-DGFT dated 1'?.39,2{}2[} allowing
the following inputs:
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Exportltem gl s 2o 1EE e, sy
1 —[Vegiiahlc Fatbase powder (containing 3% to 25% | 465.000 MT
|ofBsbnlel I .
2 Vegitable Fatbase powder (containing 27% to 29% | 581.000 MT
"~ |ofPaimPay
3 Vegitable Fatbase powder (containing 34% to 36% | 523.000 MT
|  |offalmEs) ol
4 Vegitable Fatbase powder (containing 19% to 21% | 233.000 MT
| of Palm Fat)

— — . p L — e e

Ghporthem . :
|1 Refined Bleached and Deodorized Palmolein | 500.000 MT

1
e —— 1.0 —

As mentioned above, the total import quantity of RBD Palmolein has been restricted
to 500 MT in the first instance. The import quantities can be enhanced later by the NC
once at least 50% of the exports against each item has been made.

The above fixation of adhoc norms is valid for present application under para 4.06
& norms are valid for one year from the date of uploading the minutes in DGFT website.

No Advance Authorisation should be issued on repeal basis based on the fixation of
above mentioned adhoc norms. All Policy conditions including VA, Appendix 4l

conditions etc. also to be met, wherever applicable.

RA may take suitable consequential action accordingly.

Case No. M-126 Party Name: M /s Meet ND.FDE'.EE: 08/85- Status:Deferred
Frigorifico Allana ALC3/2019

Private Limiteg, (120920
HQ Fife : RLA File : Lic.No/Ecom No. Defer
01/85/171/00128/AM21/ 03/88/146/47800/064 Date: 21.01.2021
M126 DES.VI 4/9321 dated
13.11.2019

Subject Application of M/s Frigorifico Allana Private Limited for fixation of norms
under Para 4.06 of HBP, 2015-20, for export of Refined Fat Mix-731 against import of
Crude Palm Qil.
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Decision : NC considered the case as per agenda and noted the comments furnished by
the Technical Authority, 1.e., MoFPI vide OM No.E-1401 1/35/2019-ED dated 16.09.2020.
The Committee observed that the firm was requested to furnish technical characteristics
with FFA of export/import items and the reply of the firm has been forwarded to
Technical Authority, i.e., MoFPL The Committee decided to request MokPI to furnish
revised comments,

The case stands deferred 10 21.0] 2021,

Case No. M-127 Party Name: M/s  Meet No/Date: 08/85- Status: Deferred
Frigorifico Allana ALC3/2019
Private Limited 03.12.2020
HQ File; RLA File ; Lic.No/Ecom No. Bl
01/85/171/00126/AM21/ 03/94/040/00637/A  03/88/146/47800/084 Date: 21.01.2021
il M20 4/9187 dated
29:10.2019

Subject Application of M /s Frigorifir:o Allana Private Limited for fixation of norms
under Para 4.06 of HBP, 2015-20, for export of Refined Bleached Deodarized Palm Qil
against import of Crude Palm Oil.

Decision : NC considered the case as per agenda and noted the comments furnished by
the Technical Authority, i.c., MoFPI vide OM No.E-140] 1/35/2019-ED dated 16.09.2020.
The Committee observed that the firm was requested to furnish technical characteristies
with FFA of export/import items and the reply of the firm has been forwarded to
Technieal Authority, i.e., MoFPL. The Committee decided to request MoFPI to fumnish
revised comments.

The case stands deferred to 21.01.2021

Case No. M-128 Party Name: M/s  Meet No/Date: 08/85- Status:Deferred
Frigorifico Allana ALC3/2019
Private Limited 03.12.2020
HQ File : RLA File Lic.No/Ecom No, Defer
01/85/171/00127/AM21/ DE.I"QMD"-‘IG{ 00B640/A 03/88/1 AB8/4T7800/064 Date: 21.01.2021
M128 DES.VI M20/ 418438 dated
12.11.2019

Subject Application of M /s Frigorifico Allana Private Limited for fixation of Norms
under Para 4.06 of HBP, 2015-20, for export of Refined Bleached Deodarized Palm Olein
against import of Crude Palm Oil.
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M129

Decision : NC considered the case as per agenda and noted the comments furnished by
the Technical Authority, i.e., MOFPI vide OM No.E-14011/35/2019-ED dated 16.09.2020.
The Committee observed that the firm was requested to furnish technieal characteristics
with FEA of exportimport items and the reply of the firm has been forwarded to
Technical Authority, i.e., MoFPL The Committee decided to request MoFPI to furnish
revised commients.

The case stands deferred 10 21.01.2021.

Case No. M-129 Party Name: M /s Meet No/Date: 08/85- Approved

Drytech Processes a;técafzg; g
(1) Pvt. Ltd. 12.2

HQ File : RLA File : Lic.No/Ecom No.
01/85/171/00147/AM21/  03/94/040/00374/AM 03/92/005/91300/0696/3

DES.VI 21 968 dated 10.08.2020

Subject Application of M/s Drytech Processes (I) Pvt. Ltd. for fixation of norms
under Para 4.06 of HBP, 2015-20, for export of Vegetable Fatbase Powder (Containing
27% to 29% Palm Fat), Vegetable Fatbase Powder (Containing 34% to 36% Palm Fat),

Vegetable Fatbase Powder (Containing 23% to 25% Palm Fat), Vegetable Fatbase Powder
(Containing 19% to 21% Palm Fat) and Vegetable Fatbase Powder (Containing 31% to

33% Palm Fat) against import of Refined Bleached and Deodorrized Palmolein (RBD
Palmolein), Acid Casein, etc.

Decision : NC considered the case as per agenda and decided to fix the adhoc norms
under Para 4.06 of HBP, 2015-20 on the basis of the comments furnished by the
Technical Authority, i.c.. MoFPI vide their OM No. 4(18)/2014-DGFT dated 18.09.2020

allowing the followmg inputs:

Export ftem e S
I Vegitable Fatbase powder (containing 27% to 29% | $27.000 MT
- of Palm Fat) N =S
2 | Vegitable Fatbase powder (containing 34% to 36% | 477.000 MT
of Palm Fat)

3 | Vegitable Falhasa_pnwder_{mntaining 23% to 25% | 425.000 MT
of Palm Fat)

4 | Vegitable Fatbase powder (containing 19% to 21% | 318.000 MT
of Palm Fat) i Sl b il et il 1R
5 | Vegitable Fatbase powder (containing 31% to 33% | 72.000 MT

| of Palm Fat)

Import Item i .
[ 1 [ Refined Bleached and Deodorized Palmolein | 500.000 MT
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M-130

| [(RBD Palmoleiny - ==
[T [ Adid Casein _ [3000mT

As mentioned above, the total import quantity of RBD Palmolein has been
restricted to 500 MT in the first instance. The mport quantities can be enhanced later by

the NC once at least 50% of the exports against each item has been made.

The above fixation of adhoc norms is valid for present application under para 4.06
& norms are valid for one year from the date of uploading the minutes in DGFT website.

No Advance Authorisation should be issued on repeat basis based on the fixation of
above mentioned adhoc norms. All Policy conditions meluding VA, Appendix 4J

conditions etc. also to be met, wherever applicable.

RA may take suitable consequential action accordingly,

Case No. M-130 Party Name: M/s Meet No/Date: 08/85-  Status:Deferred
Geltec Private ALC3/2019
Limited 03.12.2020
HQ File : RA F.No. Ecom/AA No. & Date Defer
01/85/171/00141/AM21-  03/94/040/00351/A 03/97/068/52200/0696/ Date: 21.01.202]
DES.VI M21 0741 dated 0B.08.2020

‘Subject: Applfﬁati@ﬂ for issuance of Advance Authorization under Para 4.06 of HBF,
2015-20, submitted by M/s. Geltec Private Limited for export of “Soft Gelatin Capsules
containing Cod Liver Qil, Gelatin and Glycerine USP/FCC" against import of “Cod Liver
Oil, Gelatin and Glycerine USP/FCC".

Decision : NC considered the case as per agenda and noted the presence of Mr.
Tangadurai, R&D Head, in PH held through VC;

The Committec heard the representative of the firm and requested them to
(1) submit revised application with all compositions of the export products including

imported as well as indigenous items,

(1) Contents of cach capsules being exported with complete description & weight of
each constituent in the export product,

(111) Export Order,

The case stands deferred to 21.01 2021,
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M-131

M-132

Case No. M-131 Party Name: M/s Meet No/Date: 08/85-  Status:Deferred

Geltec Private ALC3/2019

Limited 03.12.2020
HQ File : RA F.No. Ecom/AA No. & Date Defer
01/85/171/00135/AM21- 03/94/040/00247/A 03/97/068/52200/0690/ Date: 21.01.2021
DES.VI M2 1 1376 dated 04.07.2020

Subject: Application for issuance of Advance Authorization under Para 4.06 of HBP,
2015-20, submitted by M/s. Geltec Private Limited for export of "Soft Gelatin Capsules
containing Cod Liver Oil, Gelatin and Giycerine USP/FCC" against import of “Fish Lipid
Oil, Gelatin and Glycerine USP/FCC".

Decision : NC considered the case as per agenda and noted the presence of Mr.
Tangadurai, R&D Head, in PH held through VC:

The Committee heard the representative pf the firm and requested them to

(1) submit revised application with all compositions of the export products mcluding
imported as well as indigenous items.

(1) Contents of each capsules bemg exported with complete description & weight of
each constituent in the export product.

(111) Export Order.

The case stands deferred to 21.01.2021.

Case No. M-132 Party Name: M/s Meet No/Date: 08/85- Approved
Umalaxmi Organics ALC3/2019
Private Limited 03.12.2020
HQ File : RA F.No. Ecom/AA No. & Date
01/85/050/00009/AM18- | 13/24/040/00032/AM 1310048752, 13.10.2017

DES.VI 18

Subject. Application for fixation of nerms for export of Guggle Extract against import of
Raw Guggle.

Decision : NC considered the case as per agenda and decided to ratify the norms of the
AA on the basis of comments of Technical Authority, i.e., Tech.2, allowing the following
Inputs;

Export ftem
Guggle Extract 2000.000 Kg
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Import ltem

Raw Guggul

No repeat license should be issued on the basis of the above fixation of
get more comparative data for this export product.

RA may take suitable consequential action accordingly,

Case No. M-133 Party Name: M/s

Latival Handicrafts

Private Limited

HQ File : RA F.No.
01/85/050/00333/AM19-
M-133 pesv| 19

‘Subject: Application for fixation of norms for export of Wooden

of Dak Lumber.

Decision : NC considered the case as per agenda and noted
has been forwarded to Technical Authority, e, DPIT
awaited. The Committee decided to request

The case stands deferred to 21 01.2021.

Case No. M-134 Party Name: M /s

HQ File :

MPD Idustries
Pvt. Ltd.

RLA File :

m13a 01785/171/001159/AM21 56/24/040/00031/

I/ DES.VI

AM 21

Degummed Soyabean Oil (Edible Grade),

Decision : NC considered the case as per agenda and decided to
information from the firm on the

1)
1)
1i1)

3333.320Kg

Meet No/Date: 08/85-
ALC3/2018
03,12.2020

Ecom/AA No. & Date Defer
13/24/040/00130/AM 1310049220, 28.02.2019 Date: 21.01.2021

Meet No/Date: 08/85- Status:Deferred
ALC3/2018
03.12.2020

Lic.No/Ecom No. Defer
11/89/001/64100/0711/ Date: 21,01.2021
1654 dated 19.10.2020
Subject Application of M/s MPD Industries Pvt. [.4d. for fixation of

406 of HBP, 2015-20, for export of Fatty Acid (MEAT)

Stoichiometric Balance with Mol. Wt. and % vield of reaction
Recovery of Glyeerine per ton of export and its commercial value

CoA of import item indicating FFA
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norms, in order to

Status: Deferred

Furniture against import

that the application of the firm
in which their comments is
DPIT to expedite their comments.

notms under Para
against import of Crude

seck following
basis of comments of Technical Authority, i.e, Tech. 1;



) Catalogue of import item
v) Justification why edible grade is being used for Non-cdible export product.

The case stands deferred to 21.01.2021.

Case No. M-135 Party Name: M/s  Meet No/Date: 08/85-  Status:Deferred
MPD Idustries Pvt. ALC3/2019
; (03.12.2020
Ltd,
HQ File : RLA File : Lic.Noe/Ecom No, Defer
M135 01/85/171/00160/AM21/ 56/24/040/00030/ 11/89/001/64100/0710/ Pate: 21.01.2021
[ DES. VI AM 21 5588 dated 16.10.2020

Subject Application of M /s MPD Industries Pvt, Ltd. for fixation of norms under Para
4.06 of HBP, 2015-20, for export of Alkyd Resin against import of Crude Degummed
Soyabean Qil (Edible Grade), Pentaerithritol and Pathalic Anhydride.

Decision : NC considered the case as per agenda and decided to seck following
information from the firm on the basis of comments of Technical Authority, i.e, Tech.2;

1) Complete and balanced chemical reaction showing mol. weight, molar
requirement and % yield on molar basis.
1) % Solid content (% Assay) in the export item.

) CoA of import item No.| [rom Foreign supplier for the relevant consi gnment.

The case stands deferred to 21.01.2021.

Tase o, V430 Party Name: M/s  Meet No/Date: 08/85- Status:Deferred
Reynold Pens ALC3/2019
RiG T Ted 031422020
HQ File : RLA File : Lic.No/Ecom No.  Defer
01/85/050/00146/AM19/ 04/24/040/00117/ 0410164640 dated  Date: 21012021
M136 DES.VI AM 19 04.09.2018

Subject Application of M/s Reynold Pens India Pvt. Ltd. for modification of norms
fixed under Para 4.07 of HBP, 2015-20, of the above mentioned AA for export of Inkjoy
Gel Refills various colour and sizes and Profile Refill various colour and sizes against
import of Statinless Steel wire of various sizes, Tungsten Carbide balls etc.

Decision : NC considered the case as per agenda and decided to seek following
information from the firm on the basis of comments of Technical Authgrity, i.e, Tech.1:
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M137

M138

1) AS per representation, export 18 mentioned as tips while export is for Refills,
The firm has been requested for clari fication.

1i) Nett. Content of import item No. 4 & 10in each export.

The case stands deferred o 21.01.2021.

Case No, M-137
Reynold Pens
India Pvt. 1.1d,

HQ File : RLA File :

01/85/050/00007/AM19/ 04/ 24/040/00297/

DES.VI| AM 19

Party Name: M/s

Meet No/Date- U&’BE— Status; Deferred
ALC3/2019
03.12.2020

Defer
Date:- 21012021

Lic.Ne/Ecom No.
0410165426 dated

08.04.2019

Subject Application of M /s I{E}’n{}]d. Pens India Pvt. Ltd. for maodification of norms

fixed under Para 4.07 of HBP, 2015-20,

of the above mentioned AA for export of Inkjoy

Gel Refills various colour and sizes and Profile Refill various colour and sizes against
import of Statinless Steel wire of various sizes, | ungsten Carbide balls etc,

Decision : NC

considered the case as per agenda and decided

to seek following

information from the firm on the basis of comments of Technical Authority, i.e, Tech.]:

11) As per representation, export Is mentioned as tips while export 15 for Refills.
The firm has been requested for clanification.

1) Nett. Content of import item No.

The case stands deferred to 21.01.2021.

Case No. M-138

Reynold Pens
India Pvt, [.td,

HQ File - RLA File -
01/85/050/00121/AM1 9/ 04/24/040/00240/
DES.VI AM 18

Party Name: M/s

4 & § in each export.

Meeat NﬂfDat&: 08/85- Status:Deferred
ALC3/2019
03.12.2020

[Defer
Date: 21.01.202]

Lic.No/Ecom No.
0410164055 dated

08.03.2018

Subject Application of M/ Reynold Pens India Pyt, 1.td. for modification of narms
fixed under Para 4.07 of HBP, 2015-20, of the above mentioned AA for export of Inkjoy

Gel Refills various colour and sizes and Profile Refill various colour and sizes against

import of Statinless Steel wire of various sizes, Tungsten Carbide balls etc.
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Decision : NC considered the case as per agenda and decided to seek following
‘information from the firm on the basis of comments of T echnical Authority, ie, Tech.1:

) As per representation, export is mentioned as tips while export is for Refills.
The firm has been requested for clanfication.
1) Nett. Content of import item No. 4 & 6 in each export product.

The case stands deferred to 21 01,2021,

Date:18.12.2020 (Pradyumna Sahu)
Place:New Delhi Foreign Trade Development Officer
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